-3 Tuling re. QOP.

[Mr, Speaker]

further written replies directly to
him....While it is true that I did
not send p detailed reply to Shri
Bosu on the points raised by him in
his first letter of 12th March, 1980,
it is the very acknowledgment lefter
sent by me on 27th March that
seems to be what is alleged to have
been divulgeq by Shri Bosu to the
Chinese dignitary....”.

SHRI JYOTIRMOQY BOSU: I object
to this. This is whnolly untrue. I called
a Press Conference and in the Press
Conference that letter was released.
This is wholly untrue, deliberate,
motivated and false statement,

MR. SPEAKER: “....Therefore,
the fact that I did not send any sub-
sequent detaileq reply to Shri Bosu
would not be relevant in the matter
raised by Shri Falejro.”

Shri Bosu had also sent a correc-
tion on 6 March, 1981 for incorpora-
tion in the relevant Debate dated 3
March, 1981, for adding some words
in his recorded remark ‘I dig it....’
to make it read as “I did it in the
sense, I wrote to the Minister but
never got 5 reply.”.

The addition sought to be made by
Shri Bosu was checked with the Re-
porters copy as well as on the tape
and it was held that such a substan-
tial correction coulg not be permitted
at that stage as per earlier rulings
given by my distinguished predeces-
sars, Mr. Speaker Mavalankar on 17th
February, 1950 and Mr. Speaker
Ananthasayanam Ayyangar on 19th
February, 1959, to the effect that cor-
rections at that stage are permissible
anly it these are grammatical or of
verbal nature and not of any mate-
rial substance. Incidentally, this ls
also the practice in the House of Com-
mons as ruled by Mr. Speaker Low-
ther on 6th April 1914 and By Mr.
Speaker Douglas Cliffon Brown on
8th May, 1844,

The matter may now be treated as
closed.
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SHRI JYOTIRMOY BOSU: I rise
oni g personal -explanation under Di-
rection 115  There ate umpteen
humber of precedents. Firstly, no
communication was sent to Chinese
Embassy. I held a Press Conference in
which 1 had released my letter and
also the reply received from tne Minis-
ter of External Affairs. Secondly, the
correction was sent and neither’the
correction was incorporated ......
(Interruptions)

Mr. SPEAKER: That is not sllowed.
(Interruptions)

THE MINISTER OF COMMUNI-
CATIONS (SHHI C. M. STEPHEN):
What is goink on?

(Interruptions)

SHRI JYOTIRMOY BOSU: All tha'
I was expecting from my Secretariat
was to send me.... (Interruptions)

MR. SPEAKER: No; you can came
and discuss it with me. I have gone
through it fully and I am fully satis-
fled what I had said. You come to
me and discuss it; not here, no dis-
cussion,

(Interruptions)

PAPERS LAID ON THE TABLE

NOTIFICATIONS FIXING CEILING PRICES OF
KEeROSENE, DIESEL, FURNACE O, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH) on behalf
of Shri P. C. Sethi: I beg to lay on the °
Table a copy each of the following
Notifications (Hindi and English
versions) under sub-section (8) of
section 3 of the Essential Commodities
Act, 1955: —

(1) The Kerosene (Fixation af
Ceiling  Prices)  (Second
Amendment) Opder, 1981,
published in Netification No.
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GSR. 432(%) in Gazette of
dated the 10th July,

1984,
(2) The Light Diesel Oil (Fixa-
tion of ceiling  prices

(Second Amendment) Order,
19881, published in Notification
Ne, G.5.R. 433(BE) in Gazeite
of India dated the 10th July,
1981,

(8) Tae Furnace Oil (Fixation of
Ceiling Prices and Distribu-
tion) (Second Amendment)
Order, 1981, published in
Notification No. G.S.R. 434(E)
in Gazette of India dated the
10th July, 1981.

(4) The Parafin Wax (Supply,
Distribution and Price Fixa-
tion) (Third Amendment)
Order, 1881, published jn Noti-
fication No. GS.R 435(E) in
Gazette of India dated the
10th July, 1981,

[Placed in Labrary. See No, LT—
2574/81].

MR. SPEAKEFR: Mr. Ramavatar
Shastri you would like to say some-
thing

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What has happened
to my privilege motion against Mr.
Faleiro under rule 3357

MR SPEAKER: I will come o it.

_SHRI JYOTIRMOY BOSU: You gre
violating rule 335. Kindly read it.

MR. SPEAKER: You come to me.

'SHRI JYOTIRMOY BOSU: You are
violating rule 335.

MR. SPEAKER: I aza not. You come
to me.

_SHRI JYOTIRMOY BOSU: You are
Violating rule 335, gow can you drag
2 breach of priviJege motion of the
last session when this 335 clearly
Mates that once the House has been

Prorogued, all motion, lapse,
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MR. SPRAKER: We shall discuss it.

SHRI JYQTIRMOY BOSU: You are
violating the rule.

MR. SPEAKER: You can point out
to me.

SHRI JYOTIRMOY BOSU: I want
your guidance.

MR. SPEAKER: You come {0 me. [
will see. We will discuss it.

SHRI JYOTIRMOY BOSU: 1 am a
new Member. I have to learn certain
things from you. (Interruptions)

MR. SPEAKER: Please sit down.
Now, Shri Ramavatay Shastri,

W IewT gret (929T) ¢
weuer #gew, faafes &« aivg #
I F14 T A AW FEHIT T A7,
g% at & @ whygenr @ afy
daw  9r v@r o W §, O
¥ gwfer  fadw war S
§ & ofgmie 1 fov goft St
g areT 4.,

(saxmet)

MR. SPEAKER: It is done according
to the rules.

DR. SUBRAMANIAM SWAMY
(Bombay North-East): I gaye you
a notice regarding privilege motian.

MR. SPEAKER: I have not got it.

DR. SUBRAMANIAM SWAMY: I
gave you a notice regarding privilege
maotion.

MR. SPEAKER: Did we get it? It
ig under consideration?

DR. SUBRAMANIAM SWAMY:
What is under consideration? '

JMR. SPEAKER: Your notice under
rule 222. Please sit down.

(Interruptions)
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MR. SPEAKER: Now it is to be
considered.

DR. SUBRAMANIAM SWAMY:
This is how the Secretariat is func-
tioning.

MR. SPEAKER. It is under consi-
deration.

DR. SUBRAMANIAM SWAMY:
I gave a notice regarding the tamper-
ing of the mail of Members of Parlia-
ment. It 15 a notice of privilege

Wk FAGw wmaw wmfe & wA
Ty w1 fadw WA g

®t owiew  aeR (feEw)
womw Weed, 9 @ fod @ I
gt wreeT a1 | e T WS
arfirearg, & wifwdi F1 ww@ {Far
o wr &1 oGt X wE FE T

against the Home Minister.

MR. SPEAKER: I wil] discuss it;

I will consider it.

&Y IREIT QORAT - A
T TE AW R ¥ 38 fov qew
W%i’.‘aﬁr, &, faoft A=

2 # wwar fadw 77 Wy
g T o % W g @ wifed
el fraeT g fs oo fom s
v 5w o A @ E QN
F qFN W T@HT TGS FH FIR
N fWW T OFT |

sito e gee Agen (TR

wey  wWaew, ¥ fr¥ew AT
agar § & o' @ ¥ awewlw-
I g, e% swe ¥ wen
& sumT v ffy oo ow
fgfs & soeafgdwn & aw W
e W A §, w@ ATEL T
afgdes WY 5w =hor 52

i Feg g @, A Wi &
s AR X Som wa & fag
@ wow W @ | § g S
AT § fo o WG & s
F wrfat w aaw & fog #E F=A

I3 W B

MR. SPEAKER: Shri Bhishma
Narain Singh.

(Interruptions)

MR. SPEAKER: Sarvashri Chitta
Basu, Harikesh Bahadur, Indrajit
Gupta, Prof. Ajit Kumar Metha and
George Fernandes and several other
members have given npotices of their
intention to raise points in regard to
issue of ordinanceg during the last
inter-session period.

Government has already indicated
its intention to bring forward Bills
for replacing the Ordinances. The Metn-
bers can very well raise the points
when the relevant Bifls arc taken up
for consideration in the House.

Under Article 123(2)(a) of the Con-
stitution, it ig obligatory for the Gov-
ernment to lay the Ordinanceg before
Parliament. Since this is a constitu-
tional obligation, I gee no objection to
the laying of these Ordinances on the
Table of the House today.

(Interruptions)

MR. SPEAKER: Shri Bhishma
Narain Singh,
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ORDINANCES PROMULGATED DURING JUNE

anp Jury, 1981, anp CErTIFIED Ac-

COUNTs AND REVIEW THEREOF OF THE

DeLHr DEVELOPMENT AUTHORITY FOR
1879-80.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to lay on the Table:—

(1) A copy each of the following
Ordinances (Hindy ang English
wversions) under article 123(2)(a)
of the Constitution: —

(1) The Delhi University (Am-
endment) Ordinance, 1981 (No. 4
of 1981) promulgated by the
President on the 9th June, 1981.

(1) The British India Corpora-
tion (Acquisition of Shares)
Ordinance, 1981 (No 5 of 1981)
promulgateq by the President on
the 11'h June, 1981.

(111) The Dalmia Dadri Cement
Limiteq (Acqusition and Trans-
fer of Undertakings) Ordinance,
1981 (No 6 of 1981) promulgated
by the President on the 23rd
June, 1981.

(1v) The Compulsory Deposit
Scneme  (Income-tax Payers)
Amendment  Ordinance, 1981
(No. 7 of 1981) promulgated by

the President on the 11th July,
19881.

(v) The Income-tax (Amend-
ment) Ordinance, 1981 (No. g of
1981) promulgated by the Presi-
dent on the 11th July, 1981.

(vi) The Customs Tariff (Am-
endment) Ordinance, 1981 (Na. 9
of 1981) promulgated by the
President on the 26th July, 1981.

(vii) The Essential Services
Maintenance  Ordinance, 1881
(No. 10 of 1981) promulgated by
the President on the 26th July,
1981.

(vii) The State of Nagaland
(Amendment) Ordinance, 19881
(No. 11 of 1981) promulgated by

1288 1LS—12.

SRAVANA 26, 1803 (SAKA)

Papers Laid 330

the Pregident on the 26th July,
1981,

(1x) The Working Journalists
and O'her Newspaper Employees
{Conditions of Service) and Mis-
cellaney s Provisions (Amend-
ment) Ordinance, 1981 (No 12 of
1881) promulgated by the Presi-
dent on the 26th July, 198L
[Placed mn Library. See No.
LT—2575/81]

(2) A copy of the Certified Ac-
counts (Hindi and English versions)
of the Delhi Development Authori-
ty zor the year 1979-80 together
with Audit Report thereon, under
sub-section (4) of section 25 of the
Delhi1 Development Act, 1957.

(3) A copy of the Review (Hindi
and English ver.ions) by the Gov-
einment on the Audit Report on
the accoun’'s of Delh: Development
Authority for the year, 1979-80.
[Puiced mm Library. See No LT—
2576/817.

SkEns rAmpr) RULEs, 1981 ANNUAL
RePORT AND REVIEwW Or DF\FLOPMENT
CouNciL FOR SUGAR INDUSTRY FOR 1980-
81, STATEMENT FOR NOT LAYING IN TIME

THE ANDAMAN AND Nicopir INs. FoREST
AND PLANTATION DgVELOPMENT CORP.,
PorTr BrAam ror 1979-80 anp Foop

CORPORATIONg (AMDT.) RULES, 1981,

THE MINISTER OF AGRICUL-

TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION AND

CIVIL SUPPLIES (RAO BIRENDRA

SINGH): I beg to lay on the Table:—

(1) A copy of the Seeds (Amend-
ment) Rules, 1981 (Hindi and Eng-
lish versions) published in Notifica-
tion No, G. S. R. 388(E) in Gazette
of India dated the 10th June, 1981
under sub-section (3) of section 25
of the seeds Act, 1086. [Placed in
Library. See LT-—-2577/81)1.

(2) A copy of the Annual Report
(Hindi and English versions) of
the Development Council for Sugar
Industry for the year 1880-81, under
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sub-section (4) of section 7 of the
Industries (Development and Regu-
lation) Act, 1951.

(3) A siatement (Hindi and Eng-
lish versions) regerding Review by
the Government on the working of
the Development Council for Sugar
Industry for the year 1880-81
[Placed in Library. Seq No. LT—
2578/81].

(4) A statement (Hindi and Eng-
lish versions) explaining reasons
for not laying the Annual Report
of the Andaman and Nicobar
Islands Forest and Plantation
Development Corporation, Port
Blair for the year 1978-80 within
the stipulated period of nine
months after the close of the Ac-
counting year. Placed in Library.
See No. LT—2578/81].

(5) A copy of the Food Corpora-
tions (Amendment) Rules, 1881
(Hindi and English versions) Pub-
lisheq in Notification No G.S.R.
312(E) in Gazeite of India dated
the 27th April, 1981, under sub-
section(3) of gection 44 of the Food
Corporations Act, 1964. [Placed in
Library. See No. LT-2580/81].

(Interruptions)

MR. SPEAKER: There is no other
way out I cannot do anything. I
am bound by the Constitution and
the rules. Now Shri Narayan Datt
Tiwari.

STATEMENT RE DALMIA DADRT CEMENT
Lp. (ACQUISITION AND TRANSFER OF
UNDERTAKINGS) ORDINANCE, 1981.

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): I beg to lay on the
Table an explanatory statement
(Hindi and English versions) giving
reasons for immediate legislation by
the Dalmia Dadri Cement Limited
(Acquisition and Transfer of Under-
takings) Ordinance, 1981, under rule
71(2) of the Rules of Procedure and
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Conduct of Business in Lok Sabha.
[Placed in Library. Seq No. LT—
2581A81].

ANNUAL ReporTr OF BeETwWa RIVER
BoaArp, JuANST FOrR 1979-80 AND A
STATEMENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF IRRIGATION
(SHRI Z. R. ANSARI): I beg to 1ay
on ihe Table:—

(1) A copy of the Annual Report
(Hindi anq English versions) of
Betwa River Board, Jhansi, for the
year 1979-80 under sub-section(1)
of gection 15 of the Betwa River
Board Act, 1976.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Report.
[Placqd in Library. See No. LT—
2582/81].

(Interruptions)

MR. SPEAKER: You can discuss
them. You can throw it out if you
like.

(Interruptions)

Now Shri P. Venkatasubbaiah.

PROCLAMATIONS 1IN  RELATION TO
STATES oF MANIPUR FOR REVOKING
PRESIDENT's RULE AND FOR ASSAM AND
PRESIDENTIAL ORDER IN RESPECT OF
ProcLAMATION (AssaM) AND REPORT
or THE GOVERNOR OF ASSAM.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBATAH): T beg to lay on
the Table:—

(1) A copy each of the following
papers (Hindi and English ver-
sions) under article 356(3) of the
Constitution: —

(i) Proclamation dated the 19th
June 1081 issued under clause
(2) of article 366 of the Consti-
tution revoking the Proclamation
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issued by him on the 28th Febr-

uary 1981 in relation to the State
of Manipur published in Notifica-
tion No. G.S.R. 396 (E) in
Gazette of India dated the 19th
June, 1981, [Placed in Library,
See No LT-—2583/81].

(1) Proclamation dateq the
30th June, 1981 ssueq by the
President under article 356 of the
Constitution in relation to the
State of Assam published in Noti-
fica‘'ion No G.S.R. 419(E) 1
Gazette of India dated the 30th
June, 1981. [Placedq .n Library.
See No. LT—2584/81]

(2) A copy of Order (Hind: and
English versions) dated the 30th
June, 1981, made by the President
in the Pursuance of sub-clause(i)
of clause (c¢) of the Proclamation
mentioned at (1) (i1) above, pub-
Iished 1n Notification No G.SR.
420(E) 1n Gazette of India dated
the 30th June, 1981.

(3) A copy of the Report dated
the 29th June, 1981 of the Governor
of Assam to the President (Hindi
and English versions). [Placed in
Library. See No. LT--2584/81].

WeALTH~-TAX (2ND AmMDT) RULES,
1981, Grer-Tax (Ampr.) Ruwes, 1981
CoMpaNiES (ProOFITS) SURTAX (AMDT.)
Rurgs, 1981, ETC. ETC, NOTIFICATIONS
UNDER INCOME-Tax AcT, 1961, CusTOMS
AcT, 1962, CENTRAL Excise RuLEs, 1944
AND A STATEMENT SHOWING RESULTS OF
LOANS FLOATED BY CENTRAL GOVT. IN
June-JuLy, 1981.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table:—

(1) A copy of the Wealth-tax
(Second Amendment) Rules, 1981
(Hind: and English versions) pub-
lished in Notification No S.0
387(E) in Gazette of India dated
the 30th May, 1881, under sub-
section (4) of gection 46 of the
Wealth-tax Act, 1957. [Placed in
Library. See No. LT-—2585/81].
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(2) A copy of the Gift-tax
(Amendment) Rules, 1981 (Hindi
and English versions) published in
Notification No. SO. 308(E) in
Gazette of India dated the 30th
May, 1981 under sub-section (4) of
section 46 of the Gift-tax Act, 1958,
[Placed wn Labrary. See No. LT—
2586/81].

(3) A copy of the Companies
(Profits) Surtax (Amendment)
Rules, 1981, (Hindy ang English
versions) published in Nolification
No. SO. 399(E) in Gazette of India
dateq the 30th May, 1981, under
sub-section (3) of section 25 of the
Companies (Profitsy Surtax Act,
1964. [Placed in Ia:brary. See No.
LT—2587/81].

(4) A copy of the Interest-tax
(Second Amendment) Rules, 1981
(Hindi and Enghsh versions) Pub-
lished in Notification No S.0.
400(E) in Gazette of India dated
the 30th May, 1981, under sub-
section (4) of section 27 of the
Interest-tax Act, 1974. [Placed in
Library. See No. LT-—2588/81]

(5) A copy of the Hotel-Receipts
Tax (Amendment) Rules, 1981
(Hindi and English versions) Pub-
lished in Notification No. SO.
401(E) in Gazette of India dated
the 30th May, 19881, under sub-
section(4) of section 34 of the
Hotel-Receipts Tax Act, 1980.
[Placed in Library See No LT-—
2589/81].

(6) A copy of the Compulsory
Deposit (Income-tax Payers)
(Second Amendment) Scheme, 1981
(Hind1 angq English versions) pub-
lished in Notification No. G S.R.
437(E) in Gazette of India dated
the 14th July, 1981, under sub=-
section (6) of section 19 of the
Compulsory Deporit Scheme
(Income-tax Pavers) Act, 19074,
[Placed 1n Library. See No LT-—
2590/81].

(7} A copy of the Central Excise
(Seventeenth Amendment) Rules,
1981 (Hindi and English versions)
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published jn Notification No. G.S.R.
802 in Gazette of India dated the
27th June, 1981, under sub-section
{2) of section 38 of the Central
Excises and Salt Act, 1944. [Placed
in Library. See No. LT—2591/81].

(8) A copy each of the following
Notifications (Hindi and English
versions) under section 296 of the
Income-tax Act, 1961:—

(i) The Income-tax (Fifth Am-
endment) Rules, 1981, published
in Notification No. S.0. 396(E)
in Gazette of India dated the 30th
May, 1981,

(ii) The Income-tax (Seventh
Amendment) Rules, 1981, pub-
lished in Notification No. S.0.
558(E) in Gazette of India dated
the 14th July, 1981,

(i1l) The Income-tax (Eighth
amendment) Rules, 1981, publish-
ed in Notification No S.0. 618
(B) in Gazelte of India dated the
1st Aupgust, 1981.

(iv) SO. 1794 published in
Gazette of India dated the 27th
June, 1981 regarding exemption to
the “Millowners Association Re-
lief Fund Society” under section
10 (23C) of the Income tax Act,
1961 for the assessment years
1978-79 to 1881-82,

(v) S.0. 1795 published in
Gazette of India dated the 27th
June, 1981 regarding exemption
to ‘Banjay Gandhi Memorial
Trust’ under section 10(23C) of
the Income-tax Act, 1961 for the
period covered by assessment
years 1982-838 to 1983-84.

(vi) S.0. 1800 published in
Gazette of India dated the 27th
June, 1981 regarding exemption
to ‘Bhai Vir Singh Sahitya Sadan’
under section 10(23C) of the In-
come-tax Act, 1961 for the period
covered by assessment years
1978-79 to 1981-82,
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(vii) S.0. 1801 published in
Gazette of India dated the 27th
June, 1981 regarding exemption
to ‘Bharatiya Bhasha Parishad’
under section 10(23C) of the In-
come-tax Act, 1961 for the period
covered by assessment years 1981-
82 to 1983-84.

(viii) S.0. 1802 published in
Gazette of India dated the 1lth
July, 1981 regarding exemption to
‘Ram Saran Das Kishori Lal
Charitable Trust’ wunder section
10(23C) of the Income-tax Act,
1961 for the period covered by
assecsment year 1976-77 to 1881-
82,

(ix) S.0. 1894 published in
Gazette of India dated the 1lth
July, 1981 regarding exemption to
‘Ind:an Standards Institution’ un-
der section 10(23C) of the In-
come-tax Act, 1961 for the assess-
ment year 1981-82

(x) S.0. 1895 published in
Gezette of India dated the 1lth
July, 1981 regarding exemption to
‘L) Bahadur Shastr; National
Meniorial Trust’ under section 10
(23) of the Income-tax Act,
1961 for the period covered by
asse~ement years 1967-68 to 1881~
82,

(xi) S.0. 1897 published in
Gazette of India dated the 1lth
July, 1981 regarding exemption
to ‘Indian Dental Association’
under section 10(23C) of the In-
come-tax Act, 1961 for the period
covered by the assessment years
1971-78 to 1981-82. [Placed in Lib-
rary. See No. LT-2502/81].

(9) A copy each of the following

Notifications (Hindi and English

versions) under section 159 of the

Customng Act, 1962:—

(i) G.S.R. 380(E) to 347(E)
published in Gazette of India da-
ted the 12th May, 1981 together
with an explanatory memorandum
regarding continuance of the ex-
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isting exemption on goods men-
tioned in the Notifications from
auxiliary duties of customs,

(ii) G.S.R. 349(E) published
in Gazette of India dated the 13th
May, 1981 together with an ex-
Planatory memorandum regarding
revised rateg of exchange for con-
version of certain foreign curren-
cieg into Indian currency of vice-
‘versa in supersession to notifica-
tion dated the 1st April, 1980.

(iii) G.S.R. 356(E) published
in Giazeite of India dated the 20th
May, 1981 together with an ex-
planatory memorandum regarding
exemption to cardamom from ihe
export duty of rupees five per
kilogram leviable thereon.

(iv) G S.R. 357(E) pubhished
in Gazette of India dated the 20th
May, 1981 together with an ex-
planatory memorandum regarding
reduction in the rate of export
duty Teviable on lumpy iron ore.

(v) G S.R. 395(E) published
in Gazette of India dated the 17th
June, 1981 together with an ex-
planatory memorandum regarding
revised rates of exchange for con-
version of Norwegian Kroners and
Swedish Kroners into Indian cur-
rency or vicé-versa in superses=-
sion to notification dated the 1st
April, 1981,

(vi) G.S.R. 397(E) published
in Gazette of India dated the 19th
June, 1981 together with an ex-
planatory memorandum regarding
exemption to coffee from the ex-
porg duty of rupees one hundred
and fifty per quintal leviable
thereon.

(vil) G.S.R. 421(E) published
in Gazette of India dated the 1st
July, 1981 together with an  ex-
planatory memorandum regarding
rates of exchange for conversion
of certain foreign currencies into
Indian currency or vice-versa.
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(vili) G.S.R. 447(E) published
in Gazette of India dated the 22nd
July, 1981 together with an ex-
planatory mnote clarifying the
position regarding lability of De-
fribrilldtors and heart paces to
auxilisry duty of eustoms, [Placed
in Library. See No. LT-2508/81].

(10) A copy each of the following
and English

(i) G.S.R. 375(E) published
in Gazette of India dated the 2nd
June, 1981 together with an ex-
planatory memorandum regarding
exemption from excise duty on
articles produced by the hundred
per cent Export-Oriented Under-
takings,

(i1) G.5.R. 429(L) published
in Gazette of India dated the Tth
July, 1981 together with an ex-
planatory memorandum making
certain amendment to Notification
No 178/79-CE dated the 1st March,
1978 to enable clearance of Indian
News Reviews produced by Films
Division and declared as news-
reels by the Chief Producer,
Films Division, Bombay.

(iii) G.S.R. 430(E) published
in Gazette of India dated the 8th
July, 1981 together with an ex-
planatory memorandum regarding
exemption from excise duty on
unbleached varieties of Kraft

paper.

(iv) G.S.R. 475 published in
Gazeite of India dated the 16th
May, 1981 together with an ex-
planatory memorandum making
certain amendment to Notification
No. 77/73-CE dated the 1st March,
1973 to delete the name of the pro-
duct ‘Litharge’,

(v) G.S.R. 599 published in
Gazette of India dated the 27th
June, 1981 together with an ex-
planatory memorandum regarding
exemption from central excise
duty on raw naphtha intended
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for use in effluent ireatment to
control water pollution.

(vi) G.S.R. 600 published in

Gazette of India dated the 27th
June, 1881 together with an ex-
planatory memorandum regarding
exemption from excise duty on
Polyvinyl Alcohol when manufac-
tured from Vinyal Acetate Mono-
mer.

(vii) G.S.R. 601 published in
Gazette of India dated the 27th
June, 1981 together with an ex-
planatory memorandum regard-
ing exemption from excise duty
on packets of Oral Rehydration
Salts intended for distribution to
general public free of cost under
Massive Programme for the con-
trol of Diarrhoeal diseases under
National Maternity and Child
Health Programme [Placed in
Library. See No. LT-2594/81]

(11) A statement (Hindi and En-
glish versions) indicating the re-
sult of Market Loans floated by the
Central Government in June-July,
1981, [Placed in Library. See Wo.
LT-2595/81].

(Interruptions)
AN HON, MEMBER: This is a dra-

conian law This is intended to sup-
press the working classes...

(Interruptions)

MR. SPEAKER: This is an insult to
Parliament., This ig breach of de-
corum,

(Interruptions)
x71 feevme &Y qa Fifgar)

(At this stage, some hon. Members left
the House)

MR SPEAKER: Now, Calling At-
tention Shri Manoranan Bhakta,
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SUCCESSFUL LAUNCHLNG OF THE APPLE

SHRI MANORANJAN BHAKTA:
(Andaman and Nicobar Islands): Sir,
I call the attention of the Prime Min-
ister to the following matter of ur-
gent public importance and request
that she may make a statement there-
on:

“The remarkable achievement of
our scientists in successfully laun-
ching the satellite APPLE and in-
auguration of its utilisation experi-
ment "

SHRI RATANSINH RAJDA (Bom-
bay South): It cannot come as a cal-
ling attention. This should have come
from the Prime Minister...

MR SPEAKER: Irrelevant.
(Inte:ruptions)

MR. SPEAKER: You are wrong in
that, Mr, Rajda. I have well consider-
ed it and it is according to the rules.

(Interruptions)

MR. SPEAKER: Nothing is going
on record. You can say anything when
the discussion comes.

(Interruptions)**

MR SPEAKER: I have disallowed
it. Your objection ig not well taken.

(Interruptions)

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C, P. N.
SINGH): Sir, I am grateful to the
members for having raised this call-
ing attention, because thereby we can
give the importance that our scienti-
fic community, our technicians and
our engineers need.

‘:;TOt recorded.



